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❴. ❵❛ ❜❝❴❴ ❞❡. ❢❢❣ ❤✐ ❥❦❧❥❛

♠ ♥ILL

♦♣qrstq r✉ ✈✇t①② rst M✈s✈q✈③srq✈ L✈①② Revenue Code, 1966.

④⑤⑥⑦⑥⑧⑨ ⑩❶ ⑩❷ ❸❹❺❸❻⑩❸❼❶ ❽❾❿❶➀❸❿ ❶➁ ➂➃❸❼❻ ❶➀❸ ➄➂➀➂❿➂❷➀❶❿➂

➅➂❼❻ ⑦❸➆❸❼❾❸ ➇➁❻❸, 1➈➉➉, ❽➁❿ ❶➀❸ ❺❾❿❺➁❷❸❷ ➀❸❿❸⑩❼➂❽❶❸❿ ➂❺❺❸➂❿⑩❼➊➋

⑩❶ ⑩❷ ➀❸❿❸➌➍ ❸❼➂➎❶❸❻ ⑩❼ ❶➀❸ ⑨⑩❹❶➍-❶➀⑩❿❻ ➏❸➂❿ ➁❽ ❶➀❸ ⑦❸❺❾➌➐⑩➎ ➁❽

➑❼❻⑩➂ ➂❷ ❽➁➐➐➁➒❷ ➓—

❧❛ ➔➀⑩❷ ⑧➎❶ ➃➂➍ ➌❸ ➎➂➐➐❸❻ ❶➀❸ ➄➂➀➂❿➂❷➀❶❿➂ ➅➂❼❻ ⑦❸➆❸❼❾❸

➇➁❻❸ (⑨❸➎➁❼❻ ⑧➃❸❼❻➃❸❼❶) ⑧➎❶, 2012.

→➣↔.
↕➙➛ ➜➝
1➞➟➟.

➠↔➜➡➢ ➢➤➢➥➦.

➧➨➩➨➫➨➭➩➯➫➨  ➲➳➵➸➭➲➨➯➺➫➳ ➭➳➻➫➳➯➨➫➸➨➯

➼➽➾ ➚➪➶➶➪➹➘➴➷ ➬➘➶➶ ➹➮➱ ➘➴✃❐➪❒❮❰➾❒ ➘➴ ✃➽➾  Ï➮➽➮❐➮➱➽✃❐➮ Ð➾➷➘➱➶➮✃➘Ñ➾ Ò➱➱➾ÓÔ➶Õ

➪➴ ✃➽➾ 1Ö✃➽ ×❮➶Õ, 2012 ➘➱ Ø❮Ô➶➘➱➽➾❒ ❮➴❒➾❐ Ù❮➶➾ 11Ú ➪➚ ✃➽➾ Ï➮➽➮❐➮➱➽✃❐➮

Ð➾➷➘➱➶➮✃➘Ñ➾ Ò➱➱➾ÓÔ➶Õ Ù❮➶➾➱ Û—
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ñòóôõöô÷øôùúûü ýôôþôÿô ÷øô�ô✁ô✂ô ✄ôô☎ô ✁ôô✆ô-+, ☎ô ✝✞✟✠ôô÷ø ✡ô ☛ ☞ô ✝✌ô✠ôô÷ø
óôô✆ô ✍ü 6-12, 2014/✎✏ô✑☎ô ✝ÿô 15-21, ýô✒☛✏ 1✓✔✕

✖. ✗✘✙✚✛ ✜✚✢✙✣✤✥ 3✦ ✤✘ ✙✧✚ ★✩✧✩✛✩✜✧✙✛✩ ✪✩✥✫ ✬✚✭✚✥✮✚ ✯✤✫✚,

1✰✱✱, ✙✧✚ ✘✤✲✲✤✳✣✥✴ ✜✚✢✙✣✤✥ ✜✧✩✲✲ ✵✚ ✣✥✜✚✛✙✚✫✶ ✥✩✷✚✲✸ ✹—

‘‘ ✺7A. (1) Every sale, transfer, redevelopment, use of

additional Floor Space Index (FSI), transfer of Transferable

Development Rights (TDR) or change of use of any Government

land in Amravati and Nagpur Revenue Divisions, which is

granted for various purposes under the provisions of this Code

or rules made thereunder or any law relating to land revenue,

before the commencement of this Code, including the nazul lands

in Amravati and Nagpur Revenue Divisions shall be subject to

taking the prior permission of the State Government.

(2) The State Government shall, while granting such

permission as required under sub-section (1), recover such

premium or charge and share of unearned income subject to

such terms and conditions as may be specified, by general or

special order, issued by the Government, from time to time :

Provided that, if the provisions of this section or of any such

orders issued thereunder are inconsistent with the terms and

conditions of the order of land grant or the lease deed executed

prior to the commencement of the Maharashtra Land Revenue

Code (Second Amendment) Act, 2012, the terms and conditions

of such order of land grant or lease deed shall prevail.

Explantion.—For the purpose of this section,—

(a) “ Government land ” includes the Government land or

part of such land or building erected on such land or part

thereof or any right or any benefit arising out of or share in

relation to such land or building or part of such land or

building ;

(b) “ nazul land ” means the type of Government land used

for non-agricultural purpose such as building, road, market,

playground or any other public purpose or the nazul land

which has potential for such use in future including such

lands granted on long or short term lease or on no

compensation agreement. ”.

Mah.
XLI

of
1966.

Insertion of
section 37A
in Mah. XLI
of 1966.

Restrictions
on sale,
transfer,
redevelopment,
change of
use, etc., in
relation to
Government
land and
nazul land.

Mah.
of

2012.

✻✼✼✽✼ ✾✼✼✿✼--+--❀



❁❂ ❃❄❅❆❄❇❈❄❉❊❋● ❍❄❄■❄❏❄ ❇❈❄❑❄▲❄▼❄ ◆❄❄❖❄ ▲❄❄P❄-+, ❖❄◗❘❙❚❄❄❇❈ ❯❄❱ ❲❄◗❳❄❚❄❄❇❈
❃❄❄P❄❨● 6-12, 2014/❩❬❄❭❖❄◗❏❄ 15-21, ❍❄❪❱❬ 1❫❴❵

❛❜❝❜❞❡❞❢❜ ❣❤ ❣✐❥❞❦❜❛ ❝❢❧ ♠❞❝❛❣❢❛.

♥♦♣qr st✉✈r♣ ✇① ②✇③r♣s✉rs④ ⑤♦s⑥⑦ ♦s⑥ nazul ⑤♦s⑥⑦ ⑧s ④⑨r

❝✉♣♦③♦④⑧ ♦s⑥ ❢♦q⑩t♣ ♠r③rstr ❧⑧③⑧⑦⑧✇s⑦ ❶r♣r ⑤r♦⑦r⑥ ①✇♣ ♣r⑦⑧⑥rs④⑧♦⑤

♦s⑥ ③♦♣⑧✇t⑦ ✇④⑨r♣ ⑩t♣⑩✇⑦r⑦. ❛t❷⑨ ⑤♦s⑥⑦ ❶r♣r ⑤r♦⑦r⑥ ✈r①✇♣r ④⑨r

♣r-✇♣q♦s⑧zation of the State of Maharashtra as per the provisions

of the then existing laws relating to land revenue.

2. The Hon’ble High Court, Nagpur Bench, vide its common

judgment in various petitions, dated the 30th September 2008,

has observed that the existing provisions of law regarding grant

or lease of nazul lands or Government lands in Amravati and

Nagpur Revenue Divisions, do not authorizes the Revenue

Authority to impose any new conditions or modify any conditions

during subsistence of lease period or for that matter at the time of

renewal of the lease, such as putting restrictions on the right to

alienate the nazul land or Government land, making liable for

taking prior approval of the Competent Authority and paying the

unearned income for recognizing or approving the transfer of such

land, in the Amravati and Nagpur Revenue Divisions. It is also

observed that, though the renewal of the lease necessarily should

be, on same terms and conditions as in the earlier lease except the

change or revision in respect of annual lease rent, the State

Legislature has authority to enact law authorizing the State

Government to claim unearned income from the grantee or lessee

for recognizing or approving the transfer of land granted for

purposes other than industrial and commercial purposes in question.

The Government, therefore, considers it expedient to amend the

Maharashtra Land Revenue Code, 1966 (Mah. XLI of 1966), for

authorizing the State Government to claim unearned income from

the grantee or lessee for recognizing or approving the transfer of

land in question and also to incorporate the provisions regarding

redevelopment, use of additional floor space index, transfer of

transferable development rights in respect of such land.

2. The Bill seeks to achieve the above objectives.

Mumbai, BALASAHEB THORAT,

Dated the 17th July 2012. Minister for Revenue.



❸❹❺❻❼❽❻❾❿❻➀➁➂➃ ➄❻❻➅❻➆❻ ❾❿❻➇❻➈❻➉❻ ➊❻❻➋❻ ➈❻❻➌❻-+, ➋❻➍➎➏➐❻❻❾❿ ➑❻➒ ➓❻➍➔❻➐❻❻❾❿
❺❻❻➌❻→➃ 6-12, 2014/➣↔❻↕➋❻➍➆❻ 15-21, ➄❻➙➒↔ 1➛➜➝

➞➟➞➠➡➢➤➥➦➞ ➡➟➧➢➡➥➨➤➧ ➥➟➩➟➧➢➫➟➥ ➩➟➧➨➭➩➢➫➨➠➤

➫➯➲ ➳➵➸➸ ➵➺➻➼➸➻➲➽ ➾➯➲ ➚➼➸➸➼➪➵➺➶ ➹➘➼➹➼➽➴➸ ➚➼➘ ➷➲➸➲➶➴➾➵➼➺ ➼➚ ➸➲➶➵➽➸➴➾➵➻➲

➹➼➪➲➘, ➺➴➬➲➸➮ ➱—

Clause 2.—➦➺➷➲➘ ➾➯➵➽ ✃➸➴❐➽➲, ➪➯➵✃➯ ➽➲➲❒➽ ➾➼ ➵➺➽➲➘➾ ➴ ➺➲➪

➽➲✃➾➵➼➺ 3❮➢ ➵➺ ➾➯➲ ➞➴➯➴➘➴➽➯➾➘➴ ➩➴➺➷ ➡➲➻➲➺❐➲ ❰➼➷➲, 1ÏÐÐ, ➵➺

➽❐Ñ-➽➲✃➾➵➼➺ (2) ➾➯➲➘➲➼➚Ò ➹➼➪➲➘ ➵➽ ➾➴❒➲➺ ➾➼ ➾➯➲ ➭➾➴➾➲ ➧➼➻➲➘➺➬➲➺➾

➾➼ ➵➽➽❐➲ ➶➲➺➲➘➴➸ ➼➘ ➽➹➲✃➵➴➸ ➼➘➷➲➘ ➾➼ ➽➹➲✃➵➚➮ ➾➯➲ ➹➘➲➬➵❐➬ ➼➘ ✃➯➴➘➶➲

➴➺➷ ➽➯➴➘➲ ➼➚ ➴➺ ❐➺➲➴➘➺➲➷ ➵➺✃➼➬➲ ➾➼ Ñ➲ ➘➲✃➼➻➲➘➲➷ ➴➺➷ ➾➯➲ ➾➲➘➬➽

➴➺➷ ✃➼➺➷➵➾➵➼➺➽ ➾➯➲➘➲➚➼➘, ➪➯➵➸➲ ➶➘➴➺➾➵➺➶ ➹➲➘➬➵➽➽➵➼➺ ➾➼ ➽➴➸➲,

➾➘➴➺➽➚➲➘, ➘➲➷➲➻➲➸➼➹➬➲➺➾, ➲➾✃., ➼➘ ✃➯➴➺➶➲ ➼➚ ❐➽➲ ➼➚ ➴➺➮ ➧➼➻➲➘➺➬➲➺➾

➸➴➺➷ ➴➺➷ ➾➯➲ nazul ➸➴➺➷ ➵➺ ➢➬➘➴➻➴➾➵ ➴➺➷ ➤➴➶➹❐➘ ➡➲➻➲➺❐➲

➥➵➻➵➽➵➼➺➽.

2. ➫➯➲ ➴Ñ➼➻➲-➬➲➺➾➵➼➺➲➷ ➹➘➼➹➼➽➴➸ ➚➼➘ ➷➲➸➲➶➴➾➵➼➺ ➼➚ ➸➲➶➵➽➸➴➾➵➻➲

➹➼➪➲➘ ➵➽ ➼➚ ➴ ➺➼➘➬➴➸ ✃➯➴➘➴✃➾➲➘.
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ÙÚ ÛÜÝÞÜßàÜáâãä åÜÜæÜçÜ ßàÜèÜéÜêÜ ëÜÜìÜ éÜÜíÜ-+, ìÜîïðñÜÜßà òÜó ôÜîõÜñÜÜßà
ÛÜÜíÜöä 6-12, 2014/÷øÜùìÜîçÜ 15-21, åÜúóø 1ûüý

þÿ�✁�✂ÿ✁✄ ☎✆☎✝✞✁�✟✠☎

ÿ✡ ☛☞ ✌✍✎✌✎☞✏✑ ✡✎ ☛✒☞✏✍✡ ✓ ✒✏✔ ☞✏✕✡☛✎✒ 3✖✁ ☛✒ ✡✗✏ ☎✓✗✓✍✓☞✗✡✍✓

✄✓✒✑ ✞✏✘✏✒✙✏ ✂✎✑✏, 1✚✛✛, ✌✍✎✘☛✑☛✒✜ ✢✎✍ ✍✏☞✡✍☛✕✡☛✎✒ ✎✒ ✡✍✓✒☞✢✏✍☞

✓✒✑ ✕✗✓✒✜✏ ✎✢ ✙☞✏ ☛✒ ✍✏☞✌✏✕✡ ✎✢ ✣✎✘✏✍✒✤✏✒✡ ✥✓✒✑☞ ✓✒✑ ✡✗✏ nazul

✥✓✒✑☞ ☛✒ ✡✗✏ ✁✤✍✓✘✓✡☛ ✓✒✑ �✓✜✌✙✍ ✞✏✘✏✒✙✏ ✟☛✘☛☞☛✎✒☞ ✓✒✑ ✡✎ ✤✓✦✏

✌✍✎✘☛☞☛✎✒ ✢✎✍ ✍✏✕✎✘✏✍✧ ✎✢ ✌✍✏✤☛✙✤ ✎✍ ✕✗✓✍✜✏ ✓✒✑ ☞✗✓✍✏ ✎✢ ✙✒✏✓✍✒✏✑

☛✒✕✎✤✏. ★✗✙☞, ✡✗✏✍✏ ☛☞ ✒✎ ✌✍✎✘☛☞☛✎✒ ☛✒ ✡✗✏ ✩☛✥✥ ✔✗☛✕✗ ✔✎✙✥✑ ☛✒✘✎✥✘✏

✍✏✕✙✍✍☛✒✜ ✏✪✌✏✒✑☛✡✙✍✏ ✎✍ ✒✎✒-✍✏✕✙✍✍☛✒✜ ✏✪✌✏✒✑☛✡✙✍✏ ✢✍✎✤ ✡✗✏

✂✎✒☞✎✥☛✑✓✡✏✑ þ✙✒✑ ✎✢ ✡✗✏ ✫✡✓✡✏ ✎✒ ☛✡☞ ✏✒✓✕✡✤✏✒✡ ✓☞ ✓✒ ✁✕✡ ✎✢ ✡✗✏

✫✡✓✡✏ ✄✏✜☛☞✥✓✡✙✍✏.



✬✭✮✯✰✱✯✲✳✯✴✵✶✷ ✸✯✯✹✯✺✯ ✲✳✯✻✯✼✯✽✯ ✾✯✯✿✯ ✼✯✯❀✯-+, ✿✯❁❂❃❄✯✯✲✳ ❅✯❆ ❇✯❁❈✯❄✯✯✲✳
✮✯✯❀✯❉✷ 6-12, 2014/❊❋✯●✿✯❁✺✯ 15-21, ✸✯❍❆❋ 1■❏❑

▲▼◆❖P◗▼P❘❙ P❖❚▼❯❯❖◗❱❲❳❨▼◗ ❩◗❱❖P ❲P❳❨❚❬❖ 20❭

▼❪ ❳❫❖ ❚▼◗❙❳❨❳❩❳❨▼◗ ▼❪ ❨◗❱❨❲

(❚❴❵❛ ❴❜ ▲❴❝❞❡❢❣❞❢❤ ❴❜ ❯✐❥✐❡✐❦❥❤❡✐ ▼❡❧❞❡,

❬✐♠ ✐❢❧ ♥♦❧♣q♣✐❡❛ ❱❞❵✐❡❤❣❞❢❤)

❨❢ ❞r❞❡q♣❦❞ ❴❜ ❤❥❞ ❵❴♠❞❡❦ q❴❢❜❞❡❡❞❧ ♦❵❴❢ ❥♣❣ s❛ qt✐♦❦❞ (1) ❴❜

❲❡❤♣qt❞ 20❭ ❴❜ ❤❥❞ ❚❴❢❦❤♣❤♦❤♣❴❢ ❴❜ ❨❢❧♣✐, ❤❥❞ ▲❴❝❞❡❢❴❡ ❴❜

❯✐❥✐❡✐❦❥❤❡✐ ♣❦ ❵t❞✐❦❞❧ ❤❴ ❡❞q❴❣❣❞❢❧ ❤❴ ❤❥❞ ❯✐❥✐❡✐❦❥❤❡✐

❬❞✉♣❦t✐❤♣❝❞ ❲❦❦❞❣st❛, ❤❥❞ q❴❢❦♣❧❞❡✐❤♣❴❢ ❴❜ ❤❥❞ ❯✐❥✐❡✐❦❥❤❡✐ ❬✐❢❧

P❞❝❞❢♦❞ ❚❴❧❞ (❙❞q❴❢❧ ❲❣❞❢❧❣❞❢❤) ✈♣tt, 2012.

✇①②③④⑤ ⑥③④⑦④⑤ ⑧ ⑨⑩. ❶❷❶❷❸ ❹❶❺❻❼❽

❾❿➀➁➂➃, ➄➅➃➆➇➃➈➂➉ ❻➊➇➅➊➋➂➅➌,

⑨➂➋➊➍ ➎ 1➏➋➐ ➑❿➉➌, 2012. ❾➂➐➂➅➂➒➐➋➅➂ ❺➊➓➃➒➉➂➋➃➔➊ ❶➒➒➊➀➁➉➌.


